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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' JAIPUR BENCH: JAIPUR

RA No. 11/94 . g . oo Y
P LI c . | ' ; .
DA _No. 165/93 Date of order : jo-2> 74

‘Mohd.”sﬁabb;uadin'Khan ;.. -.Applibaht.
VB:I‘SUS

Uniqn_o? India & Ors. ‘oa .Raspondehtsa

‘PER_HON'BLE MR. 8.8, MAHAJAN:

We have considered the ﬁaviau Application

- under Eu%g f7(3) of tha Cengrél Aqﬁiniétrativa Tribunal
(Prﬁcsdurqilﬁulss, 1Qé7, by ciréulation; Ths
~applicatiaon dﬁes not disclose -any error apparent on
‘.'thé Pace of raéard in our order dated 13.12,93, which
" was ﬁasseﬁ after heéring.the counsel far the appli;aﬁt.
and ﬁ;rbsing the r;co?d. No othe; grdund which may -
justify fé-Opaﬁing af the case in rgbisu.under Ordexr
47 Rﬁla 1 C.A.C. has been mantionad. Tha'petLtione}
has admitted that aiparéuns an tﬁq.salec;ﬂlist senior
" to him hadnﬁnt yet been é?pninﬁed to IAS and a;co?ding
ta-hié éiéa_oﬁly 3 uacéncie5fb§cama available. H; has
-:contsbdﬁd that out'oé 3 officars séﬂio; to him in tha
Selact mim list, §/Shri J.P. CAandéiiaiﬁFﬁ:ﬂ&; ReNo

Arvind could not be appointed as anﬁuiry uaéﬁpending‘

—




~(8.8. Mahajan] ' (

against them. The respondents had, however,

. : of
gtated in the reply that the names{all ths 3

officers 5/S5hri J.P. Chandelia, R.N, Arvind and
K.N. Gupta appeared unconditiuﬁally in the
select lists Theycould not, thersfore, be

ignored without follouing the procsdufe_prescribed

in the promotion - regulations for delating their

-

names Prom the select list. 'The submissions made
in the application at bsst amount fo saying that
the order is srroneous on merits, but thas sama is
nntla ground on -which the order can bs reviswsd.
The Rgview Petition is, tﬁeréfara, dismissaed in

limine,

Adm. Member - ice Chairman
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